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posts included in Group ‘A’ & Group ‘B’
of thc Central Sceretariat Official Langu-
age Scrvico wcre published in the
Gazette of India on 24.9.1983.  Action
is in progress for the constitution of the
Scrvice in accordance with the provisions
of these rules. For this purpose the
Service particulars ctc. of the depart-
mental candidites have b:cn sent to the
Union Public Scrvic: Commission for
taking furthcr necessary action. Al
possiblc cfforts arc being made to finalise
the coastitution of the Service. The
gadrhoc appointments made aftcr 19.9.81
" " 'will be replaced by rcgulir appointments
after the constitution of the Service.

Industriaiisation of Tribal Sub-plan Areas

3008. SHRIMATI SUMATI ORAON
Will the Minister of HOME AFFAIRS
be pleaszd to state :

(a) whether the Ministry had appoin-
ted a committcc of administrators,
acadcmicians and rcpresentatives of the
Ministrics of Industrial Devclopmeat
and Education, to advisc oa the future
lines of dcvc'opment in the Central
Indian belt particulacly in and around
industrial complexes with a view to
minimising advoers: cffects  and involve:
ments of tribals in the process of indus-
trialisation;

(b) if so, what were the recommenda-
tions of this committcc and to what
extent and with what results it has been
possiblc to implement such recommen-
dations;

(¢) will Govcrnment initiatc appro-

pria‘c measures to cnsurc that with the:

process of continucd industrialisation of
- triba! sub-plan arcas, the tribal intercsts
are protected and poomoted; and

(d) if so, dctails thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) Yes, Sir.
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(b) The Committeec has not submitted
the final report.

(c) and (d) Thec Govornm-=nt’s cflort is
to minimisc hardships to tribal pooplc
duc to the adverse effect of industrialisa-
tion of tribal arecas. The matter is
reviewed from time to time. These
matters werc discusiod by the Homo
Minister with the Chief Ministcrs/
Ministers of Madhya Pradesh, Bihar,
Orissa, West Bengal m February, 1983,

Hardships to All India Service Officers
in Service Matters

3009. SHRIMATI SUMATI ORAON:
Will th: Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Unstarred Qu:sstion No. 8900 on 27
April, 1983 regarding hardships to all
India Service Officers in  service matters
and state :

(a) whcther any instances of unduc
hirdships in sorvicot matters of All India
Scrvices officcrs were brought to the
notice of his Ministry during the past
one ycar;

(b) if so, details thereaf;

(c) the cxtent to which such instances
cngaged the attention of the Ministry
vis-a-vis the extent of rclicf granted to
concerned AlS officcrs;

(d) whether Government arc aware
of any instance whercin due attcations
was/is not extcaded, thereby such matters
werelare allowed to rcmain unduly pen-
ding for months togcther, thus unduly
aggravating thc hardships such AIS
officers werc/arec subjected to already;
and

(c) if s0, what action Government
proposc to take against the officials
crring on this count bcsides specdy re-
dressal of gricvances of unduc hardships
of concerned AIS officers ?

THE MINISTER OF STATE IN THE
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MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) ® (a)
Yes, Sir.

(b) Thesc relate to service matters
such as fixation of pay, rcgulation of
scaiority, cnrolement in group insurance
scheme, voluntary retirement and grant

of leave, ctc.

4
-

(c) Government consider such instances
on the merit of cach cash involving
unduc haidship to an extent not contcm-
plated when the Rules/Regulations wrre
framcd and relief 1s granted accordingly.

(d) No, Sir.
(c) Ducs not urise.
Unutilised Letters of Intent

3010. SHRI AJIT KUMAR SAHA
Will the Minister of INDUSTRY be
plcased to state :

(a) whether Government have con-
templated to come down hcavily on idle
industrial Yiccnce-holdcrs;

(b) the numbcrs of Ictters of intent
issucd in 1974.1979;

(c) thc nvmber out of them who have
managed to remain on the active list;

(d) whether it isa fact that ncarly
half of four thousand lctters of intent
issucd in the 1974-79 peried got conver-
ted into actual indutrial licences; and

(e) the reaction of Govcrament on
the unsatisfactory state of affairs ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) to (e
With a view to ensurc cxpeditious
implementation of the projects for which
letters of inteat/industrizl licences have
been granted and to check pre-emption
of capacity by the holdcrs of such lctters
of intent/industrial licences, the Ministry
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of Industry has askcd all the Administra-
tive Ministriers concerned 1o review the-
progress of each casc and weed out such
of the lctters of intent/industrial licences
as have not been implecmented during the:
validity pcriods allowed. State Govern=1\
ments have also becn rcquested to
cflectively monitor thc  progress of
implcmentation of lctters of intent/
industrial licences being granted for
s.tting up of industries in their States.
”

A total of 4213 letters of intent were
granted during the years 1974 to 1979,
Out of these, while 1978 lctters of intent
have alrcady been converted int o indus-
trial liccnces, anothcr 1664 have been
trcated as lapscd/cancclicd. The remain-
ing 551 leticrs of intent are under
active rcview in  the Administrative
Ministries concerncd.

Meeting of National Integration Counci)
Held in New Delbi

3011. SHRI KAMAL NATH :
SHRI MOOIL. CHAND DAGA:
SHRI N. E. HORO :
Wil the Minister of HOME AFFAIRS be
plcascd to state :

(a) whcther a  mceting  of the
National Intcgration Council was hcld
in New Dclhi in Junuary, 1984; and

(b) if so, thc salicnt fcatures of the
out come thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
Yes, Sir.

(b) A Conscnsus cm:rged at the meet-
ing against rcgionalism and lir guistic
fanaticism. It rccogniscd thc important
rolc of political partics in proporting
National Integration.  The Council
stressed the nccessity for curbing com-
munal writirgs. The nced for the press
to exercisc restraint in reporting events
which may have an adverse effect on
national unity was also emphasised. It
was fcit that the Statc Governments





